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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

NOTIFICATION

New Delhi, the 19th March,

2026

o T, Agers

S.0. 1428(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, S.0. 5858(E). Dated:17/12/2025 , published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956)
(hereinafter referred to as the said Act), the Central Government declared its intention to acquire the land specified in
the Schedule annexed to the said notification for construction of Toll Plaza Maintenance, management and operation
of NH753 B in the stretch of land from Km. 74.95 to Km. 78.27 in the district of NANDURBAR in the state of

MAHARASHTRA;

And whereas the substance of the said notification has been published in “NANDDARSHAN”
dated 07/01/2026 , “LOKMAT TIMES” dated 09/01/2026 ; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and
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settled the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH753 B in the stretch
of land from Km. 74.95 to Km. 78.27 in the district of NANDURBAR in the state of MAHARASHTRA.

State: MAHARASHTRA |[District: NANDURBAR
SI. No. (|Survey/Plot Number|| Type of Land || Nature of Land Area Name of Land
(in Hectares)|| Owner/Interested
Person
1 2 3 4 5 6
[Taluk: Talode
|Village: Taloda
1 168 PAI Private WET 0.0366||Lakhman Gangaram
Mali
168 Pai
2 169 PAI Private DRY 0.001{|Niraj Khanderao
Bargal, Ujwaladevi
Khanderao Bargal,

Savita Pankaj Shinde,
Seema Rajendra
Gund, Chetana Lokesh
Labhate, Sunita
Asimkuwar Bargal,
Ruturaj Asimkumar
Bargal

169 Pai

3 266 PAI Private WET 0.0246||Vilas Dagdu Mali,
Atul Dagdu Mali,
Hiralal Dagdu Mali,
Hatoda Pohoch Rasta,
Vilas Dagdu Mali
266 Pai

4 287/1 PAI Private DRY+NON 0.1446||Jayesh Motilal
AGRICULTURE Suryvanshi, Sunanda
Motilal Mali, Jagruti
Vijaykumar Shende,
Sejal Suresh Magare,
Bhagyashree Shalik
Shende

287/1 Pai

5 287/2 PAI Private DRY+NON 0.4248||Jayshree Tukaram
AGRICULTURE Valvi, Kalpesh
Prakash Jain, Akshay
Kantilal Jain, Mukesh
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Mangachand Jain,
Chetan Jayantlal Shah,
Laxmikant Pitambar
Borse, Shindhutai
Dattu Patil, She.Juned
She. Bashiroddin,
Rahim Usman
Mansuri, Haji
Pirmahmad mo.
Husen,Shekh Mohmad
Husen Shekh Muslim,
Prashant Abhimanyu
Valvi, Manisha
Mukesh Jain, Pramila
Ramesh Thakre,
Ramesh Kaluram
Thakre, Shekh Gohar
Shekh Gulab,

287/2 Pai

289 PAI Private DRY 0.3853(|Vilas Krushna
Lokhande, Jagnnath
Krushna Lokhande,
Hatoda Pohoch Rasta

327 PAI Private DRY 0.022|[Bharat Makkan
Chaudhari (327/1/B)
Hitendra Sarvansing
Kshatriya (327/1/B)
Jitendra Anopchand
Jain (327/1/B)
Jagannath Sakharam
Mali-(327/2/A)
(327/2/B) Daupadabai
Dullabh Mali
(327/1/A) Gopabai
Bhuta Mali, Jagjivan
Bhuta Mali,
Chandrakalabai
Gorakh Mali,
Arunabai Popatlal
Mali, Aashabai Baap
Bhuta Mali, Ujwalabai
Bhuta Mali, Lilabai
Laxman Magare
(Mali), Avinash
Laxman
Magare(Mali), Ajay
Laxman Magare
(Mali), Pankaj
Laxman
Magare(Mali), Nitin
Laxman Magare
(Mali), Sharmila
Rupchand Hivare,
Pratiksha Rajendra
Mali, Bhavika
Rajendra Shende,
Bhagyashri Milind
Magare, Amit
Rajendra shende
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A.P K. Mother 327
Pai
327 Pai

Total 1.0389

[F. No. RO/MUM/NH(0)/2023-24/19/3D]

SHAIKH AMINKHAN, Director
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